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CENTRAL AD:INISZRATIVE TRIBUNAL
LUCKNOW BENCH

0 oADNO 0585/92 'I

Thursday this the 3rd day cﬂaf Pebruary, 2680

CORAM |
l

KON *SLE MRo A.Vo HARIDASAN, VICE cn{xxmm
KON °BLE MR. J.L, NEGI, ADMINISGRATIVE MEMBER
]

Radhey Shyan V
son of Sri Rea Charan resident of
village and Post Office Gaisapur,

District Lakhimpur, Kheri. ’ﬁ ceee Applicant
U

(By Advocate Mr, A Main) |

V8o TF

i

i, Urion of India through the {
Minisgry of Post andTel egraph, |
New Delhi, I

2. Superinendent of Post Offices |
Kheri Circle, Lakhimpur Khezri. |

3. Sri Gargi Prasad, son of Sri Gur
Charan resident of Village and Post Office
Gaisapur, District Lakhimpur Khe»lrﬁ.o ce+o Respondents

)
(By Advocate Mr. D. Chandra) \{
The application having been heazd é'on 3:202000, the
Tribuhal orthe game day delivered the followings
OQRDER

HON*ELE MRo A.Vo HARICASAN, VICE CHAIRMAN

When the application caac uwp for hearing, learned
counsel for the applicant states that in view of the develope
ments in this cage, the applicant is pot przessing this
application and that the application may be disnissed
as not prossed, Therefore, the appiication is Gl enissed
as not pressed., No order as to OOjBth

Dated the 3rd I-‘eb':ruaxy, 2000
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Jolie NEGI | A-V, HART AN
ADAINISBATIVE MEMBER ¥ VICE CHAIRMAN



